\ 220 I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NQ(S) . 2925 OF 2009

SRI KANTA Tl WAR .. . APPELLANT( S)
VERSUS
NEW | NDI A ASSURANCE CO. LTD. ... RESPONDENT( S)
ORDER
1. We have heard | earned counsel for the parties to
the lis.
2. Havi ng gone through the records of the case, we
are of consi der ed opi ni on t hat t he appeal , bei ng

devoid of any nerits, is liable to be dismissed and is
di sm ssed accordi ngly. However , question(s) of | aw
raised, if any, are kept open to be agitated in an

appropri ate case.

............. cJl.
(H. L. DATTU)

Signature Not Verified (ARUN M SHRA)
NEW DELHI ,

Digitally signed by

NEETU KHAJURI A

Date: 2015.11.04

16:47:25 | ST

Reason: OCTOBER 27, 2015.

| TEM NO. 110 COURT NO. 1 SECTI ON XVI
SUPREMECOURTOF I NDI A

RECORD OF PROCEEDI NGS

G vil Appeal No(s) . 2925/ 2009

SRI KANTA TI WARI Appel | ant ('s)

VERSUS
NEW | NDI A ASSURANCE CO. LTD. Respondent ( s)

(with interimrelief and office report)

Date : 27/10/2015 This appeal was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE ARUN M SHRA
For Appellant(s) M. Shridhar Reddy, Adv.

M. Abhijit Sengupta, Adv.
M. A'V. Mnavl an, Adv.



For Respondent (s) M. K. K.  Bhat, Adv.
M. Ranj an Kumar Pandey, Adv.

UPON hearing the counsel the Court nmde the follow ng

ORDER
The appeal is dismissed in terms of the
si gned order.
(Neetu Khaj uria) (Vi nod Kul vi)
Sr.P. A Assi stant Registrar

(Signed order is placed on the file)



